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15.30 hrs.

COMMIT rEE ON PRIVATE MEM
BERS BILLS AND RESOLUTIONS 

First Report

MR. CHAIRMAN: We will now tak* 
up Private Members business.

Mr. K. C. Haider may move hi® 
motion.



SHRI KRISHNA CHANDRA HAL- MR. CHAIRMAN: Let us proceed:
DER: 1 jeg to move we will see.

2 j  l Subversion of JULY 8, 1977 Democratic Norms
by former P.M. (Res.)

“That this House do agree with the 
First Report of the Committee on 
Private Members’ Bills and Re
solutions presented to the House on 
the 6th July, 1977.

MR. CHAIRMAN: The question is:

“That this House do agree with 
the First Report of the Committee on 
Private Members’ Bills and Re

solutions presented to the House on 
the 6th July 1977”.

The motion was adopted

15.32 hrs

RESOLUTION RE

SUBVERSION OF DEMOCRATIC 
NORMS BY THE FORMER PRIME 

MINISTER-Contd.

MR. CHAIRMAN: We shall resume 
further discussion on the resolution 
moved by Shri Kamath.

SHRI P. K. DEO (Kalahandi): Before 
we take up Mr. Kamath’s Resolution I 
beg to submit that so far as the Private 
Members' Business is concerned, only 
two hours have been allotted for Mr. 
Kamath’s Resolution and I find that 
there are a large number of amend
ments which are proposed to be moved. 
I am therefore afraid that there may 
not be any time left for my Resolution. 
I want an assurance from the chair 
that I will be allowed to move it. I 
need only five minutes.

MR. CHAIRMAN: The time allotted 
is two hours, out of which five minutes 
have already been taken. So the 
balance is one hour and fifty-flve 
minutes and I think five minutes will 
be left for you.

SHRI P. K. DEO: I would respect
fully submit that Members from 
various Parties have unanimously 
jgreed to give two hours for Mr. 
Kamath’s Resolution.

SHRI P. K. DEO: I want an assurance 
from the Chair.

MR. CHAIRMAN: How can 1 give an 
assurance?
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MR. CHAIRMAN: Let us proceed 
with this first.

SHRI HARI VISHNU KAMATH 
(Hoshangabad): As I said a fortnight 
ago, it fell to my lot on that day to 
move this Resolution on the eve of the 
2nd Anniversary of the day of im
position of Emergency. The day of the 
imposition of Emergency two years ago 
was a day of sorrow and shame and its 
second anniversary should be observed 
as a day of repentance by all those who 
had supported the imposition of 
Emergency. Both those inside the Con
gress Party and those outside the Con
gress Party who had supported the 
Emergency should observe that day as 
a day of repentance. I do not know, 
whether they did that, as a sort of 
self-introspection and repented and 
atoned, but no paschtap seems to 
have come. On that day, when the 
emergency was clamped, there was a 
strange and tragic coincidence. The 
emergency was clamped In 1975, the 
silver jubilee year of the Republic and 
of the Constitution. It was argued by


